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NOTICES OF MOTIONS,

Mz. ELIOTT gave notice that he would,
on Saturday pext the 13th instant, move the
third resding of the Bill “ to compnise in
one Act the provisions necessary for the
mssessment and collection of Municipal rates
and taxes in the Towns of Caleutia, Madras,
and Bombay, and the several stations of the
Settlement of Prince of Wales’ Island,
Singapore, and Malacca.”

And of the Bill # for appointing Muniar-
pal Commissioners, and for levying rates
and taxes, in the Town of Madras.”

Mg. ALLEN gave notice that he would,
on the same day, move the third reading of
the Bill “ for appointing Municipal Com-
missioners, and for levying rates and taxes, in
the several stations of the Settlement of
Frince of Wales' Island, Singapore, aud
Malacen.” L

LAND CUSTOMS (BOMBAY.)

Mz, LEGEYT moved that a communi-
cation received by him from the Government
of Bombay be laid upon the table and
referred to the Select Committze on the Bill
“ to make better provision for the collection

of Land Customs in certsin Fnreign Fron- |.

tiers of the Presidency of Bombay,’
Agreed to.

NOTICE OF MOTION.

Mr. PEACOCK gave notice that he
would, on Saturday the 20th instant, move

the first reading of a Bill to give effect l‘-n|

the Penal Code of India.
The Council adjourned.

Saturday, December 13¢h, 1856.

PRESENT ;

The Hooorable J. A. Dorin, Vice-President, in the
Chair,

Hon'ble Sir J. W. Colvile,; C, Allen, Eaq.

Hon, Major Geunl. J. Low.[ P. W, LeGevt, Eaq.
Hon, J, P. Graat, E. Curtris, Eag. end
Hoa. B, Peacock, Hon. Sir A. W. Buller.
D. Eliott, Esq.

HINDO) POLYGAMY.

Tat CLERK presented the following
Petitions praying foz the abolition of Hindoo

Polygamy : — ’

LEGIFLATIVE QOUNCIL.
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A Petition of Hindoo Inhabitante of Res-
hira and its neighborhood.

Two Feutons of Hindoo Inhabitants
of Caleutta,

A Pettion of Hindoe Inhabitants of
Bancoorah,

S JAMES COLVILE moved that
these Petitiona be printed.
Agreed to,

PORT.DUES.

Tae CLERK reported that he bad s
ceived from the Govemnor of the Sinik
Settlement & communication forwarding o
letter from the Chamber of Commeres of
Singapore on the proposed levy of harbowr
dues at that port.

Mr. ALLEN moved that these papes
be printed.

Agreed to,

'OLICE (PRESIDENCY TOWNS, &c)

Ter CLERK also reported that he ha
received from the Governor of the Strait
Settlement two communications relative i

Act XIIT of 1856 (the new Police Acl)
Agreed to,

ABKAREE REVENUE (BENGAL)

o

vernor General was brought by Mr, Pescock
and read :—

MEBSAGE No. 87,

The following Message from the Go-

| The Governor (General informs the Le-
gislative Council that he has given his assent
to the Bill which was passed by thew o
the 15th November 1356, entitled, “ A
Bill to consolidate and amend the law relat-
ing to the Abkaree Revenue in the Pre-
sidency of Fort William in Beagal.”

By order of the Right Haonorable the Go-

vernor General, pey e
CECIL.-BREADON;,

Secretary (o the Gowt; of ' e,

o al o

Forr WiLLiamM,
The 9th December, 1856.

SONTHAL DISTRICTS:

Me. CURRIE moved the first reading
of a Bill “to amend Act XXXVIIof
1835 (1o remove from the operation of the

 general laws and ngu]aﬂuns nerf‘.a.hl d;lstmi-i
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inhsbited by Sonthals and others, aod to
place the same under the superintendence of
an Officer to be specially sppointed for that
purpose).”

e said, Act XAXVII of 1855, the
title of which had been just read, was an
exceptional law rendered necessary by cer-
tain peculiar circumstances, and ought, there-
fore, to be strictly confined to the hmits
within which those circumstances prevailed.
The tracts removed from the operation of
the general Law should be those Pergunnahs
and party of Pergonnahs which were inha-
bited by the wild tribe whose lawless pro-
ceedings had rendered this exceptional legis-
lation necessary ; and if other tracts were
mcluded, it should be only on the ground of
their intermixture with, or close proximity to,
the removed Pergnonahs, and of their inclu-
sion being in consequence necessary to the
establishmment of & defined boundary for the
new jurisdiction. Honorable Members would
remember that the Standing Orders had
been suspended in order that the Act might
be brought iuto operation as speedily as
possible.  The Schedule annexed to the
Act had been prepared aoriginally in the
Bengal Office, and, in accordance with cer-
tain suggestions from that Office, some alter-
ations were 1oade in it by the Committee of
the whole Council, But the Biil had not
been published before it became Law ; and,
thetefore, there had been no opportunity of
examining the Schedule minutely, and for
hearing any objections that might be raised
againat it.  Such objections had since been

taken by persons having property within the |

boundaries embraced hy the Act, and a Pen-
tion on the subject had been printed by order
of the Council in May last. The suitable-
ness of these boundares had Leen carefully
examined into by the local Officers, and also
by the Lieutenant Governor in his late tour ;
and it had been found that there were some
few Pergunnalis and parts of Pergunnahs
mentioned in the Schedule in which there
were few or no Sonthals, and the inclusion of
which was not necessary to the maintenance
of a defined boundary for the special jurisdic-
tion. 1t was, therefore, desirable to restore
those Pergunnahs and parts of Pergunnahs
to their proper zillahs ; and the present
Bill Empused to effect that object by rescind-
ing the Schedule to Act XXX VILof 1855,
and enacting, in lien of it, & new Schedule
which had been prepared unler the
orders of the Lieutenant Governor of
' Bengnf.
The Bill was read a ficst time.

[Dxc, 13, 1856.]

| ration : but it might happen that a pec

( Madras) Bill, 678

UNCOYENANTED AQENCY
(FORT Sr. GEORGE.)

Ma. ELIOTT moved the second read-
ing of the Bill “ for the more extensive em-
Elﬁyment of Uncovenanted Agency in she

wvenue and Judicial Departments in the
Presidency of Fort St. George.”

The motion was carried, and the Bill re
a second timne, *

MUNICIPAL ASSESSMENT (GENERAL).

Mer ELIOTT moved the third reading
of the Bill % to compnse in one Act the pro-
viSiOnS necessary E:-r the essessment and
collection of Municipal rates and taxes in tha
Towns of Calcutta, Madrss, and Bombay,
and the several stations of the Settlement of
Prince of Wales’ Island, Singapore, and
Malacca.” ,

The motion was carried, and the Bill read
a third time.

MUNICIPAL ASSESSMENT (MADRAS.)

On the Order of the Day being reed for
the third reading of the Bill  for appointing
Municipal Commissioners, and for levying
rates and taxes, in the town of Madras™—

Mgr. ELIOTT moved that the Bill be
re-committed for the purpose of considering
cettain proposed amendments,

Agreed to.

On the motion of Mr. Elioft, a verbal
amendment was made in Section ¥V of the
Bill as amended in Committee.

Section VI provided a maximum allowance
of Rupees 10,000 a year for a Commission-
er holding no other appointment or occupa-
tion, and Rupees 4,000 a year for a Com-
missioner huﬁng some other appomtment
or occupation.

Mr. ELIOTT moved that thia Sec-
tion be placed after Section V11I,

The question being t}llvro osed—

Mr. CURRIE said, he should suggest
a slight alteration in the Section. Some con-
versation had taken place when the Bill was
last hefore a Committee of the whole Coun-
cil on the subject of the rate of allowances
to be given to the Commissioners, and Ru-
pees 10,000 had been fixed &s the maxi-
mum. It seemed to him, however, that.it
would be better if the maximum were fixed
at Rupees 12,000. Crenerally, perhaps, an
Officer might be found, for whom Rupees
800 a month would be a sufficient remime-

uli.

arly well-qualified officer might be available
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for whotn Rupees 1,000 a month wonld not
be too much, especially in the present day
when there was so great a demand for en-
gineering talent, He should, therefore, move

that the Section be amended by omitting the
figures “ 10,000” before the word “ Ru-
pees,” and by substituting the figures
4 12,000" for them.

Mr. ELIOTT said, he was quite satis-
fied that Rupees 10,000 & year would be
amply sufficient in Madras ; and, in fact,
that was all that the Municipal Funds of the
town could afford to pay.

Sk JAMES COLVILE remarked that
he was not disposed to give to a Govem-
ment more than it wanted,

Mr, CURRIE said, he moved his

Bection XXIV, one of' the Sictions
reserved, provided a Gas-rate,
' Ma. CURRIE said, when thy Section
was before the Committee last Saturday, i
seemed to be the opinion of the Honorable
Members who spoke on that occasion tha,
instead of a partial tax on gas-lighted streets,
it would DLe preferable that the expense of
lizhting the town, whether with gas or wi
nﬁ, should be defrayed out of the funds coe-
tributed by the whole town. He had w
quiesced in that view ; and, such being the
state of the case, he did not wish to re-open
the question of the principle of the Secticn as
it stood,  But, in abendoning that prncipl,
he wished it to be understood that he did et
by any mesns, admit that the principle wu

amendment in this Bill only because he con- | either unsound or unjust. The proposals put

templated movine & sirailar amendment in
the Calcutta Biﬁ.

Mg, CURRIE'S motion was put and
negatived, and the Section passed s it
stood,

The Counncil having resumed, the Bill was
repﬂrted.

Mr. ELTOTT moved that the Bill be
read a third time and passed. ‘

‘The motion was earried, and the Bifl read
a third time. i

MUNICIPAL ASSESSMENT (STRAITS
SETTLEMENT).

Mr. ALLEN moved that the Bill « for
appointing Municipal Commissioners, and for
levyine rates and taxes, in the scvers] sta-
tions of the Settiement of Prince of Wales'
Island, Singapore, end Maloca” be read a
third 1ime and passed,

‘T'he moation was carried, and the Bill read
& thrd tine.

BENGAL MARINER'S FUND SOCIETY.

Mgr. PEACOGCK wmoved that the Bill % to
grmrida Jor the dissolution of the Bengal
 Bariners’ nud Generzl Widows' Fund So-

ciety,apd the distribution of the funds belong-
g thereto” be read a third time and passed,
The motiou was carricd, and the Bill read

a third time.

MUNICIPAL ASSESSMEXNT (CALCUTTA)

The Council then resumed itg sittmg in
Comamittee upon the Bill * for appolating
Mumeipal Commissioners, snd for levving
rales aud taxes, in the T'own of Caleutta,” for
the purpose of consideriny the Sections
which had been reserved.

Ar, Currie

(

]

formard for a general improvement iu the
' lighting of the town, first in the Gas Bill, sl
then by the Select Commmnittee on that Bill
appeared to hbn to have met with 30 litle
acceptance, that he had thought it advissble
to confine himself, in thiz Bill, to the ob;
immediately in view~—namely, the provding
means for the immediate introduction of gas-
lighting' into certain parts of the town, bul
making, at the same time, sach provision a
wold enable the Commissioners eventully
to extend it to other parts,  Accordingly, the
Bill es drawn contsined no provision expressiy
apflicnhle to those parts which would stll be
lighted with oil. Sf course, 1t would be the
duty of the Commissioners, under the genen
provisions of the Conservancy Act, to do
what they could for them, and he supposed
that, on the introduction of gas into certun
streats, the Commissioners, according to therr
declared intention, would transfer the publs
oil lights of those streets, where they would
no longer be required, to the oiblit streets.
But more than this, he did not expect that
they would feel themselves warranted in
doing, Inasmuch, then, as the benefit of
improved lighting would be only partial under
this scheme, he had thought it right that the
expense should be met by a portial tax. That
was the principle of the Section to which
80 much objection had been taken st Se-
turday. It provided for a partinl tax because
it provided for a partial benefit ; bui, i ke
same time, it indicated how both theidx and
the benefit might be extendetl thteghou
the whole town, R

Bat it scemed now to be the upiﬁiun'd{' the
Councal, that the expenditure of a lirger sum
might fairly be authorized for improved Hight-

ing, whether with gas or with oil, throughout
the wholc toiva ; and he had no objection o
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meet their views. At the same ime, he could
not but think that, as the introduction of gas
must of hecessity be gradual, and the gas-lit
streets would have an advantage over the oil-
it atreets, the modified scheme would be less
scceptable to the towns-pecple than the
scheme origmally proposed. He was, however,
the more willmg to adopt the plan for defray-
img the antire expense of lighting the town,
whether with gas or with oil, by a separate
tax, for this reason—that, from inforination
which he had received of the conclusions at
which the Drainage Comnittee had arrived,
he had good reason to believe that the Com-
mittee’s estimate for a complete drainage
scheme combined with a scheme for a diffused
water-supply was considerably in excess of
the estimate of the Commissioners for a com-
pleie drainage scheme alone ; and 1f the Com-
witten’s scheme were adopted, the Commis-
gioners would hardly be in a position to apply
any portion of the pgeneral Fund to hghting,
a3 was contemplated in the original Sectioa.
He believed that they would be able to ap-
propriate out of that Fand a suflicient sum for
drainege and water-supply ; but those objects
would require all their available assets, and
they would, in ali probability, be embarrassed
in regard to other schemes of improvement,
such a3 the opening out of unew streets, the
excavation of tanks, &c., and there would be
certainly nothing lefi for improved lighting.
He had had 2 Memorandum shewing in ge-
neta] terms the conclusions at wiuch the
Drainage Committee had arrived, printed
and circulated since the last Meeting ; and
that, together with the printed Reports of the
Commissioners, would enabie the Council to
judge of the correctness of what he had
just stated.

It appeared to him to be clear that, if
there was to be improved lighting, there
must be additional tazation ; and he thought
that additional taxation tmght best Dbe
provided in the form of a rate upan occupiers,
rather than of an increase of the general
house-rate. He did not wish to enter upon
the vexed guestion of the real incidence of
. & phpuse-tate, In theory, no doubt all such
rates, though imposed upon owners, would
. fall ugon occupiers ; but he questioned whether
they really did soin practice. They certainly
did not do so immediately, It would require
some years Defore rents could be adjusted to
the increased charge ; and that w{ﬁch WS
felt and complained of was the immediate
preseure of a new tax. In this case, there
was this strong reason for laying the rate
immediately an  occupiers—=that it would

( Caleutta) Dl 682

take the place of the cotnpulsory gate lamps,
which was indisputably a tax on oe-
EI'JPIEH. .

Then, if there was to be a general rate
upon occupiers throughout the town, he
thought it would be advisable to exempt
from its operation all holdings of 8 monthly
rent under Rupees 10, This was the pro-
position otiginally made by the Municipal
Commissioners, The collection of a rate
from occupiers of small holdings would
certainly be a matter of very great difficulty.
The Bill as drawn proposed o avoid the
difficulty by making the rate upon holdings
of a monthly rent below Rupees 10 payable
by the owners; but this course, although
it had the sanction of English Acts of
Parliament, was not, perhaps, without objec-
tion. The liability to maintain compulsory
gate lamps went no lower than houses
yielding Rupees 70 a month. That would
be a great deal too high a limit for a general
rate 3 but he thought that, in the case of
such & tax as a tax for lighting, it was fair
that there should be some minimum, and
that the poorest class of householders . should
be exempt from payment.

If the limit of a monthly rent of Bupees
10 were taken, and the rate were fixed at
2 per cent., the effect would be that cecupiers
of holdings under Rupees 108 month would
be exempt as now ; occupiers of holdings
above Rupees 10 and lower than Rupees 70 a
montht would lose the exemption which they
now enjoved, and would be taxed in propor-
tion to the value of their holdings ; oceupiers
of houses of from Rupees 70 to Rupees 170
& month would have their taxation greatly
reduced ; and the burden of the increased
tax would fall upon occupiers of houses of
a higher rent than Rupees 170 a month,—
that was to say, upon those who were best
able to bear it.

‘The rate, he thought, could not ibly
be less than 2 per cent.  That was the least
which could supply funds a¢ afl adequate for
the purpose of_efficiently "lighting the town
either with gas or with oil. As he had
shewn in the Memorandum which he had
circulated, 2 per cent, on the valmtion of
1855, would give Larely 2 lac of rupecs,
and even that ainount would be subject to
reduction for remissious, But on the other
hand, there had recently been some increase
in the valuation of some premises ; and as
the revision of the valuations proceeded,
there could be liitie doubt that the actual
preduce of the rate would soon nse above a
lac. -
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The rate would be collected together with
the house-rate : the ex of collection
would not be very great, and might, he
thought, be defrayed with that of the house-
rate from the general Fund. The geueral
Fund would alse have to bear the expense
mcurred for the purchase, setting up, and
maintaining of lamps, lamp-posts, pipes, and
other necessary apparatus,—which, upon
the first introduction of gas, would amount to
a considerable sum. ‘The Commissioners
had funds available for this purpose,

With these remarks, he lljegg}ed to move
that Section XXIV be left out, in order that
the following new Section might be substi-
tuted for it ;=

4 To provide for the better lipghtmy of the

wblic streets of the szid Town, an annual

ighting-rate of 2 per cent of the annual value
ahail be impused upon all bouses, buildings,
and lands in the =nid *l'owmn, the cstimeted
‘monthly rent of which is not less than ten
Hapees ; and suoh miée ahall be payable in quar-
terly instalments by the occcupiers of such
heuwses, builidings, and lapds. @ sum appli-
cable ansuslly to the purchase of pas or of il
for the purpose of lighting the said sirects shall
be the gross proceeds uf the said Lighting.
rate, and no roore ; but the Commissioners ma
expend out of the funds at their disposal El.ll;:ﬁ
further sums as may from time to time he re-
quizite for the purchnse, setting up, and main-
taining of lemps, lamp-posts, pipes, aad other
naceasury apparatus,” “

Mgr. PEACOCK said, he did not object
to the omission of Section XXIV of the
Bill ; but he thought it rizht to state, before
it was siruck out, that he might probably
object to the Section which it was proposed
to substitute for it. The question involred
was a very importaut one ; and he hoped that
Honorable Members would not come to a
cquclusion upon it hastily. The question
wag tmportant, not because he thought that
any very substantial benefit would be secured
to the Iuhabitants of this Town by increased
lighting, but because the effect of carrying
the new Section inight possibly be to appro-
priate to purposes of lighting, funds which
cught to be devoted to mere important ob-
jects. In the Memorandum which the Ho-
norable Mover of the Bill had circulated
since the last Meeting of the Council, he Lad
furyshed extracts from which it appesred
that the cost of an efficient scheme of drain-
sge, instead of being 30 lacs, was estimated
by the Drainaze Committee at 4+ lacs, The
annual sumn of 1,50,000 Rs. which had been
set apart by Section XXIX of the Bill, had
been set apart under the idea that 30 lacs
would be sufficicnt to carry owt a complete

Mr., Currie

{Calcwtta) Bill, 684

system of sewerape and drainage. "By
Honorable Member hed stated, in his Memg.-
randum, that, out of the present rates, there
would be a saving of Rs. 26,000 a Jeur.
1i the lighting-rate proposed in the new
Section were imposed, a further sum of By,
17,000 a year, which was now expended foe
lighting, would also be available for other
purposes: and therefore, taking the Hooor-
able Member's own estimate of the anaml
surplus, there would be a saving of Hs
42,000 & year beyond the ordinery annul
expenditure,

‘The Honorable Member, in the Memonn-
dum which had been circulated, stated that
if the scheme contemplated by the Drainage
Committee were sdopted,

“gll the present surplus, In additlon to the
produce of the new taxes, would be required o
carry itinto execution.”

He (Mr. Peacock) would ask his Ho-
norable Ffriend whether he intended @

include the two sums of Rupees 25,000 and

Rupees 17,000 in the amount that was to le
set apart for the purpose of drainage ? Ifhe
did net intend to Include them inat, that
portion of the Statement which urged the
necessity of so applying them, could not be
used as & very strong argument in support
of the proposed rate, But instead of thus
42,000 Rupees being added to the amount
for drainage, he { Mr., Peacock) woull rather
that the lac and a half a year provided by
the Bill were reserved for that purpose, and
the 42,000 Rupees a vear, or at least a por-
tion of 1t, should be set apart for the purposs
of providing the inhabitants with pure and
wholesome  water for drinking and do-
mestic purposes. If the lac and a half should
afterwards be found insufficient to complete an
efficient system of drainage at the end of the
period oppeinted, he wassure that the Councll
might sately rely upon the good feeling of
the inhabitants—that they would not allow
so good a work to fail for want of funds,
but would come forward freely in order to
complete the work, even though it might
involve the necessity of adding an additional
one or a half per cent. to the rates fora
few years. DBut this could not be necessary for
many years to come, a8 it was not proposed
to spend more than about 3 laes a year.
Tlere were many wants sull usprovided fof,
which made it imperative upon the Counal
serionsly to consider whether they ought to
grant an additional rate for lighting unless
they saw clearly some means of at the same
time providing {or Decessilics more urgent
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He for obe certainly did not feel disposed
to db so. He grﬂ sed, therefore, to apply
the 25,000 and the 17,000 Rupees, or st
least & portion of those sums, to one of the
‘most urgent of those wants, He proposed that
Rupees 30,000, out of the agorezate of
these two sums, should be devoted annually
to the purpose of providing for the inhabit-
ants of the city pure and wholesome water
for drinking and domestic purposes in conve-
mient parts of the town, The insufficient
sapply of water for these purposes was e
crying evil ; and it was incumbent upon the
Couneil to remedy that evil before they appli-
éd themselves to the subjeet of lighung. Tt
was not on his own knowledge slone that
he spoke of the existence of this evil. When
the Bill to provide for the better lighting of
the town was before the Coumecil some time
ago, a Petition was presented from the inha-
bitants, stating that the people m cegtain
parta of the town were unable to obtain pure
water for drinking and domestic purposes.
They were driven to swall and stagnant
tanks, and it was fo this cizcumstance that
he thought much sickness - in  the town
. might be attributed, . Co

Neither was it upon the authonty.of that
Petition alone that he spoke. He spoke
also upon the best authority upon auch a
subject-—namely, the Report of the Municipal
Commissioners for the year 1855, which was
published in the beginning of the present
year. The Commissioners said in that Re-
port, speaking of public tanks ;—

“ Dor expenditure ander this head has heen
Hupees 1,775-3-4, which is a lass sum by Ru-
poes 3,998-14-7 than in §834. This large
difference ig chiefly due to the thorough repair
gvaﬂ to College Square sud Short's Bazar

anke.”

., So thet the total amomnt expended for
supplying pure sodl wholesome water to the
whabitants of this city during the whole of
the year 1835 was only Rupees 1,776 !

o: The Commissioners proceeded :—

;1% During tha past year, we have obtained a
lgasa of the Colingmh Tunk adjoining Wellesley
gr.ru-gt. which has been put into thorough repair,
Wéll fenced in, and decpened, and, being now
Yept well sopplied with water from the ague-
Bunt, hay proved s great convenienve as wel
2§ an ornament L0 the neighbourhood,

** The jron railing round Wellingtun Square
Tank has atao been newly erected and greutl ]:
fmproved in appesrance, the expenso of whic
fors -an item 1n the enauing year's expoendis
tnre, and will therefore appesr in our next
He‘purt.

“¢ Several localities in the Town stand greatly
i need of good tenks, for she convenmientco of

[Dec. 13, 1856.]

(Caloutta) Bill. 686

supplying the neighbourbood with water; bat,
not having ate funds at our disposal, we
bave hoen unable to effoct such desirnble objects.

* The Pablic Tank in Colootollah Street has
been filled up doring the past year, the ground
being required [or the new street in course of
formation in that vicinity.”

(f course, he did not object io the im-
provement” intended to be effected by the
npening of the new street alluded to, if funds
were available for the purpose ; but the Report
showed that, for the purpose of coustructing
that new street, one public tank had been
filled up ; and nothing appeared 1o have been
done to provide another 1n its place for the
use of the neighbovrhood. He thoughtthat,
in order to procure an adequate supply of
pure sod wholesome water, & much larger
sam was necessary than, according to the

esent mode of expending the rates, could
E:; afforded. iz Honorahle friend had not
proved to lus mind that a separate rste of
2 per cent. for lighting was necessary, unlers
the 42,000 Rupees were fo be applied to the

urpose which he (Mr. Peacock) proposed.

e rate for lighting as originaily proposetl
was divided into twe parts—iwo-thirda to be
paid by the occupiers of houses in those
streets which should be lighted with gas,
and one-third by the Municipal Fund, e
(Mr. - Peacock) did not krow whether his
Honorable friend woull make a point of the
term, * mayg” which he bad uyod in reference
to the portion to be paid out of the Munieipal
Fund, The words of the Section were :—

" The Commissioncrs may, in aid of the
lighting rate, expend, out of the funr!? at thair
disposal, such further sum, not exceeding one-
half of the amount of the net proceeds of Lhe
waid rate, 05 may be necessary for the efficient
lighting of such streets™ '
that is, streets lighted with gas. He (M.
Peacock) had understood the intention
to be, not that it shovkd be optional
with the Commissioners to contribute one-
third of the expense of lighting with pas
out of the general Municipal Fund, but
that it should be incumbent upon them
to do 80 ; and that they should not call u
occupiera to pay s lighting rate unless they
were prepared to contribute an amount equal
to one-half of the net proceeds of such rate
from the funds at their disposal. This
lighting-rate applied only to the streets 1o be
lighted with gas : the whole expenditure for
the streets which were to be hghted with
oil, was intended {0 be provided out of the
Municipal Fund as before. Now, if the
one-third part of the expense of hghting
whioh the Maricipal Commissioners were 10
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]E-}WME would amownt, 25 was stated by the
onorable Member, to only Rupees 235,000 a
vear, it followed that the remaining two-thirds,
which occupiers would have to pay, would
amount to only Rupees 50,000, Therefore,
under the Section as it stood in the Bill, the
cost of lighting with gas could not exceed
Rapees 73,000, of which only 50,000 Rs.
would be paid by the oceccupiers, But
instead of asking for Rupees 50,000 from
occupiers, his Honorable friend now asked
for Rupees 1,16,000. It was true that he
ssked for this sum for the lighting of the
whole town ; but, under the Eill as it stood,
the Municipal Fund would have had to pay
the whole expense of lighting with the
exception of the streets lighted with gas,
towards which the Cominissioners were
to contribute one-third, which, aa had been
shewn, could mut excead Rupees 25,000, He
had a right, therefore, to say, that the Coms-
missioners could not have raised more by the
hghting-rate as originally proposed thap
Rupees 50,000 from the occupiers. |

Mz, CURRIE said, he d.infnul: wish to
interrupt the Honorable and learned Member,
but he really must say that the Honcrable
and Jearned Member had himself proposed
to raise Rupees 1,135,000 at the last Meetin
of the Couneil. -

Mg, PEACOCK said, he had not pro-
posed to raise it in the way intended by the
Section now proposed. He had contended
that the Commissioners should be limited
to Rupees 1,135,000 a year for lighting, if
they could afford so much out of the rates
without the aid of the ighting-rate then
proposed ; but not that a2 rate should be
imposed for raising that armount. What he
had said was, that those who wanted a tax
for hghting to be assessed upon the people,
ghould show that there was 8 uvecessity for
such & tax, and that the Council ought to
fix Rupees 1,15,000 as the maximum amount
to be spent upon lighting. What he now said
was, that the Honorable Member was asking
for a new rate which would raise annually
upwarda of one lac for lighting, whereas,
according to hus own showing, by the Bill as
originally proposed, not more than Rupees
50,000 coufd have been raised by means of
the lighting-rate.

But in addition to the sums of Rupees
25,000 and Rupees 17,000, to which he
had aliuded, the Honorable Member had
not taken into consideration another item,
for whuch, in his Memorandum, he had given
no credit whatever. Io the general Muni.

cipal Assessment DBill, it was provided by .

Mr. Peacock

| benefit by the improvement.
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Bection I'V as altered by the Select Com-
mittee that the rates should be assessed upon
an estimate of the nef annuoal rental of
property. ‘The Council, at its last Meeting,
had introduced an  amendment into that
Section by which the rates wpuld be assessed
 upon the gross annual rental of property.
This vote would increase the amount of
the house-rate by about one-tenth more
than was originally intended. The Hoaorshle
Member for Bombay had said, on that
occasion, that, in nn{er to met at the net
rent, it would be nece ta deduct cpe-
tenth or ane-twelfth part of the gross rent for
repairs, | Me. LEGEYT observed, thathis
remark bad reference to Bnmbay only. ]
He (Mr. Peacock) would take the pro-
portion {0 be cue-tenth. At TL per cend,
the house-rate to be levied would amount i
Rupees 4,43,000 : one-tenth of that sum
would be rupees 43,000. Consequently,
by the vote of last week, the house-rate W
he levied would raise Rupees 43,000 a year
morg thaos the rate as originally proposed
by the Bill, |
te wishe:{].alsq to call attention (o the
mode jn which the rates had been expended.
They appeaped to iim to have been expend-
ed during the last three years upon an errone-
ous principle.  When an occupier for a
particular year paid municipal rates, he paid
them priocipally for the current munic
purposes of \hst year, and it was intended
that they should be applied principally 1o
those purposes, But where substantial im-
provements were introduced, the benefits of
which were to be extended over a series of
coming years, he aprmhended that the
whole cost ought not to fall on the oceupien
of the present day. The rate to provide
for a substantial improrement in a town
ought to be so adjusted that part of the bur-
den should fall on existinr occupiers, and
part on their successors, who would e ually
It would be
very unjust, for exam]fﬂe, if a tax were imposef!
upon the occupiers of 1836 for an irprove-
ment which would not be completed befare
1859, when they might be dead or gooe.
The correct principle seemed to be W
make such an allotment that the rates
would fail equally upon all who were to be
benefited by the improvements ; and, whers
the improvements were substantial, that they
should fall, not entirely on the year in which
the aggregate outlay was to be made, but
also on the occupiers of succeeding years

during which the benefits would %e felt,

That was the principle which was foliowed
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in England in providing for the hesaith of
Towns, But if it was not ght that we should
charge the expenses of substantial improve-

The next Act was No. XVI of 1847, for
Caleutts, which, sfter reciing the Statute of
Geo, IIland Aet XXIV of 1840, pro-

ments upon occupiers of & particular year, | ceoded as follows :— >

sl less was it right that the proceeds of the
rates of a particular year should be set aside
for some unknown object for the benefit of
future geperations. Under such a gystem,
en occupier who paid the tax might be dead
or gone from the country, before the im-
provements for which the rates were gset
aside were carried into effect or even decided
upon ; and the persons whe paid for the
improvements might never derive any benefit
therefrom. He did not mean to say that
the Municipal Commissioners ought to ex-
pend m each year every fraction of the rates
whicti they collected for that year, TI:E'

must necessarily retain s balance in haad.

“ And whereay it is apparent that the Sewer-
aEe nod Drainage of the Town of Caloutta, and
the aupply of waier for the demestic uae of the In-
habitants thereof, and the due cleansing of draing
therein, and the means of providing for the ven-
tilation of the 'Tuwn, und the repairing,
cleansing, and lighting the roads and streetq,
and the making convenient lines of commun jos-
tion by spacious streets, and the preveniing and
removing of nuisances, and the due provision
of adequuta menns for the relief of the sick poor
in the said Town are very defective, all which
cause excessive disease and great mortality; and
wherens the Laws and Regulations now in foree,
and the pecuniary means applicable to the ssid
objects, are wholly insufficient for the remedy of
80 greal & mischief ; and wheteaait is expedient
that remedy should be had herein :"—

Buot they ought not to lay by large sums | and it then repealed Act XXIV of 1840,
year after year, and invest them with o view imposed a hﬁm-lnd{grﬁgge tax, in addition
to foture substantial improvements. The |in the rates authorized by 83 Geo. III,
Biatute 33 Geo. IIL e, 52, the English | and enacted that the whole of the net pro-
Act, was the first Act under which Munici- | seeds of such rates and texes should be ap-
pai rates were raised iu Calcutta ; and upon | plied to the following purposes :—

the principle of that Act, the Council was, &
some extent, proceeding now. That Act
provided that the Justices of the Peace for
the three Fresidency Towns respectively
should make an equal assessment upon

First—Fomation of Tanks and dquweducis

Jor the corveyanceof water to all parts of the Town ;

Secondly.—Opening of streets and Squares
in crowded parts of the Tuwn.
* Thirdly ~-Fitling up ltagxnt poolr of water

owners or occupiers of houses, grounds, or | #nd removing cbsiructions to the free circulation

buildings, not exceeding in one year the peo-

rion of one-twentieth part of the gross
value—that was to say 5 per cent—unless
any higher rate should be considered to be
essentinily necessary by the Gavernor Gen-
eral in Council or by the local Governments
respectively ; in which case, the Governor

of air,
“ Fourthly.—Lighting and watering the roads

and streets,

“* Fifthly..—Cleensing and repairing the same
snd the drains of the said town.

“ Sixthly.—And in improving and embellish-
ing the said town generally.”

Thus, it appeared to be & primary object

General in Council migit authorize a further | in the view of the Legislators of that day

agsessment not exceeding one-half the amouat

that the inhabitanta should be provided with

of the ordinary aonual assessment. That{a supply of pure and wholesome water for

sditional assessment, added to one twenti-
eth part of the gross rental, would give a
maximum rate of 7} per cent, the sum now
posed to be raised by the house tax.
ut how was the money to be raised by
such assessment, to be expended 7 It was
be expended, not for the purpose of forming
funds for the beneftt of future generations, but
“ for and towards the repairing, watching, and
cleansing of the streets, uad fir no other purpose,”
Then came Act XXIV of 1840, for
Calcuita, by which it was provided thatthe
assessments authorised to be made by the
Statute (Geo, I1f, ¢. 52, should be applicable
to the following purposes only ; namely,—
“ lighting and watericg the roads and strects,
and clesusing und repairicg the same and the |
draivs of ithe tywn”

dricking and domestic purposes, and that
the small and stagnant pools of water about
the town should be filled up, and large tanka
and aqueducts substituted for them, But
even that Act gave no power to the Comna-
missioners to lay by rates for the purpose of
investing them for future improvements, of
which the occupiers who paid the rates might
never reap the shghtest benefit. Now, how
had the Cominissioners dealt with the funds
at their disposal ? Inthe year 1853, they
invested Rs. 61,000 in Company's Paper :
in 1854, they invested Rs. 64,000 : and
in 1855, they invested Re. 25,000, They
also, in that year, invested & sum of
Rs. 5,000, interest on the Government Pro-
missory notes ; aod on the 13th of Juve
18535, they had, its the handa of tl; Gover-
X
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ment Agent, a further sum of Ra. 1,090
for interest. He put out of the question the
investment of one sum of Ra. 20,000,
because he fourd, from the Report of the
. Commissioners, that that sum was not pro-
petly attributable to the ratesof thia City.
. The Commissioners said :—

* Tt will be aeen by thia general statement of
capital, receipts, nng disbursements, that the
ance brooght forward from last year, with
the receipts during 1855, amounts to Rupees
5.53%303-1-3 From thia amounnt, however,
rupees 20,000 would be deducted as not being
avnilable for general conservarcy purposes,
being,in fact,an instalment of apromised dona-
tion of Rupeea 40,000 which has been advanced
by a private party towards a special improve-
ment in & gquarter of the ‘Towy where his mani-
ficange will be preatlyappreciated ; and we hopa
¢hat, in our nexi Annual Beport, we mey hare
‘46 speak more fally on this matier.”

. The Town, no doubt, was greatly indebt-
ed to thiz gentleman for so munificent a
donation ; and, of course, the Comunisaion-
ers were bound to invest it in Compeny’s
Paper for the purpose for which i 'was
given. He, therefore, put that investment
out of the question, But sill, the Com-
missioners had inyested considerable sums
rout of the rates of the past three years
in Company’s Paper. Was this 1o go on
every year ¢ They had invested Rupees
1,50,000 derived from the ratesof 1853,
1854, and 1835, besides the interest on
the Government securities ; and they had,
at the end of 1833, a much larger balance
than at the end of the preceding year.
In 1555, they expended Rupees 20,835
on the improvement of satreets. Im-
ptovements of streets were a suhstan-
tinl benefit which would be enjoyed,
net mercly by the occupiers of 18535, but
would run over a number of years, and be
of advantage to future generations. He did
not complatn of this outlay, because it was
not more than 64 or G4 per cent on the
whole ‘expenditure, which appeared, from
the Report of the Commissioners, to be
Rupees 3,259,000 ;. and 64 or 6§ per cent
weas probably not more than a proper pro-
‘portion of the annual rate to be applied to
gubstantial imptovements. But when the
Commissioners had expended G} or 6} per
centof the whole expenditure upon substantial
improvements out of the rates of 1855, they,
in his (Mr. Pezcock’s) judgment, ouglit not
to have invested a further sum of Rupees
25,000 out of the proceeds of the rate of
that year. The Honorable Mover of the
Bill, referring in lis Memoraudum to $he
Ar. Peacock. | '

LEGISLATIVE COUNCIL.
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investments made by the Cammissioners
had said ;—

¢ The accuranlation of this fund fndloxtis
that the present jnoome of tha’ Commission-
ers is in excess of their current expeaditure,
The saving in 1855 is set down at Bu
26,944 ; In 1854, so far as I ean make oul m
the Rﬂlgort for that year, it szems to hare bt
aboat Hupees 51,000." *

'

He (Mr. Peacock) made out the saving
of 1854 to be much more ; but he would
take the Honorable Member's figures.
What had the Commissionera done in ] §347
They had invested for future purposes
Rupees 64,000 wiluch had been raised by ay-
sessing occupiers who had since leit the coun-
try or diedl: and many others who would
derive no benefit whatever from the improry-
meats to which such investments might hexy-
after be applied. Were the Commissioners to
lay by Rupees 30,000 every vear, in additin
lo expending upon substantial improventens
the proper proportion of the amount which the
occupiers of the year; ought to bear 7 He
thought that they ﬂught to expend all ihey
received each year npon the current wank
of the town for that year, except a sumef
about 6} or §3 per cent of the expendiure
necessary for sulstantial improvements.

. He contended, then, that he had a nght ta
add to the Rupees 25,000 which the Hopor-
able Member estimated would be the annud
availahle surplus, the Rupees 30,000 which
they had invested. "That woukl give Rupess
55,000 ; and then, there would be the fur-
ther sum of Rupees 17,000, which was new
laid outfor lighting, but which would no looger
be necessary, since there wouki be a lighting-
rate. This would give a surplus of Rupees
©2,000, The Commissioners bad now asom
of Rupees 1,76,000 invested in Government
Paper. They had a balance at tl}qir Buukt!;'
of Rupees 28,613, besides a sum of Bupess
1,0901n the hands of the Gm-emmeht,ﬁlgm_;.
‘'hey had expended Rupees 20,835 ¢ the
tates of 1885 in substynual iwmproyements
and had invested Ru J_E:-es 30,000 of thowe
rates in Government Paper. The ipcroase
of the house-tax and tﬁg fax ypon borses
and carriages would meore . than proyide for
the lac and a half to be set asule f{qt_ﬁﬂ-l#:‘
age; and he thought it clear that, if;the I’ﬁ‘{*‘
ing_rntﬂ erPQSEd wera gr&nted, I'.hg!pml_lmﬂ'
SIONeTs w:ruld,,_‘accnrding to thpir'ﬂlgqﬂ!mﬁﬂ_g
former years, have a surplus of, upwards 9
Ruﬁeels 72,000, after Prmiding,the.sum,m he
set apart for dramnage and all current expers:
es, exclysive .of suhstantial improvemeos.
The Rupees 72,000 yrys ool o, e

.
U T D
L] e
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following items +—Surplus in' 1855, accord-
ing to the Honorable Member's own estj-
mae, Rupees 25,000 ; saving of present cost
of lighting Rs. 17,000 ; expended in 1835
on street 1mprovement aceount, which was &
'substantial improvement, Rupees 20,835
+He did oot insist or intend to ask that the
- proposed rate for lighting should be redveed
from 2 per cent. to | per cent. if the Rjll
- provided stfficient security that this Rupees
"72,000 would be spent for the benefit of
:the town inthe manner most urgently required.
*'Thé Honorable Mover of the Bill had sard, in
“his Memorandum, that, if the scheme of the
Prainage Committee were adopted—

E!“'alll the present aurplus, in addition to the
ptoduce of the new taxss, would be required
#o oapry it inth execution ™

IF 8}t the preseot surplus in addition to ‘the
“produce” of 'the’ new taxes, would be neces-
'saty  carry ‘that scheme of drajnage into
execution, ‘he' would " ask ' his “Houorable
rﬂn:n::l if he’ intended that that siwn should
Bé 50 "expended.’ If his Honadrable friend
Sntended that ‘it shiowld, then ‘lét’him make
hi¥ theaning appear in thé Bill, and he (Mr.
‘Pescock) wauld' give” him" everything e
asked: But, ‘ag'he Kad 'said befors rather
thao that the whole available surplus should
be appropriated to drainage, he would devote
a portion of it to providing "the ‘inhabitanés
with a supply of pure and wholesome water
for drinking and domestic purposes, which
wad & most important want of this city
and ought to be immediately provided.
He would take his Honorable friend's
own estimate as to the annual eurplus that
wonld be available—namely, Rupees 25,000,
which added to the Rupees 17,000now ex-
pended for lighting, and which would be
saved by the lighting rate, amonnted toRupees
42,000. He "would ask for only Rupees
30,000 a year out of this saving of Rupees
42,000 for that object. If his Honomble
friend would concede this, he (M. Peacock)
woull be contented. If not, he would ask the
Council not' to vote too precipitately for the
new Section proposed, but to introduce into
the Bill such & Clause as would secure to the
town, in iaddition to effectual drainage, a
sufficfent swpply of pure and wholesome
witet, When he fonnd that, out of the sum
at the disposal of the Commissioners, only
Rupees 1,775 had been appropriated to the
Improvement of tanks, he thonght that he
was entitled to ask the Council o

_ l?'lmﬁde
that a certain amount should be annus ¥ ex-

ended upon that most desirable object ungil
it was completed. The sum might afterwards,

[Dec, 13, 1856.]
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50 long as it was necessary, be carried to'the
drafuaze account to which the Honorahile
Member for Bengal had stated it must be
applied.

Another point to which he desired to
advert, wag tEit:. The Commissioners stated
that they had not sufficient funds for watening
the town. ‘They said :—

* Sevaral urgent mpplications havs been
made to ua for the watering of publia thor -
fures. We are fully aware nﬁhe discomtort
produced by the dense clouds of dust which ere
to bemet with constantly in the dry senscn,in
the streets to which this beneficis not ex-
tonded. We are st all times anxious to nseist
occupiers who are willing to contribute for this
purpose, and conld wish that this was more ge-
neral ; but until our Roances are extendad, wa
Mmnst content ourselves with the present expos -
diture, aithough there are several important
thoreughfares which demand watering argently,
The watering of the Public. Strests generally,
however, is & desideratum of itsclf sufficieng to
make such an arrangement infinitely valuable In
sioh a climete ; fuor we ars assnred thai the
clouds of dust so continually figing in the
unwaterod Yublic Streets, no less then the
effluyia from the open drains, is highly prejudical
te the Public Health.” .I

"' “Fhe Commissionera did not say the same

of the darkness of the streets. They said
that dust was injurious to the public health ;
but they'did not say that there was any such
insufficiency of light as to cause injury either
to the public health or to the public safety. He
held that it was not necessary for either the
public health or the public safety that the
streets of thig City should be better lighted
than they were; and he would rather secure
to the inhabitants what he conceived would be
an iuvalueble benefit to them. |
The Commissioners also said that the
Strand bank had not yet been opened. He
thought it very important that that bank
should be opened as speedily as possible.
They zaid 1= v
“ The process of clesricg the Strand Benk,
which wo alluded to fu the 49th Section of ox
last annual Report, has beer materially al:!ranﬁ‘l:
ed, and great benefic and convenience will, wa
hope, eventuslly result from this messure when
compleied. The apgeamnne of the Town from
the River has already been grestly improved

by what has been done; but much more yet
remaing to be carried ous,”

This work would be a very great public
benefit, and he hoped soon to see it carried
out, It would be of great advantage, not
only to the health of the tawn, but o §s
commercial interests, But what he ma'in.'[]r
insisted upon, waas, that this Bill should pro-

- vide for & sufficient supply of pure and whole-
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"some water to tho Inhabitants for drinking
atd demestic porposes. |
‘Tliere was ona other point to which
he would advert. The Section smd ‘that
the - prom proceeds of the lighting rate
¢ ghyll be applicable annually & the purchase of
gas or ¢f cil for the purpose of lighting the
.mmﬂ ! !

. He called attention to this, because it was
evidendy intended that the lLightgeraie
might be wholly expended in paying for the
igtas 1.0il, avdd that the general rates should
provide for the other expenses of lighting as
well as the expensea of collecting the lighting-
rate. If there was to be a lighting-vate, letit
provide for all the expeunses of lighting—ithe
object for which it was raised, If 1t were
‘not mmthcient for all the requiremments of that
-objeat, which he did not admit, more should
vbe'asked for. But who ever heard of arate
fdr the putchase of yas or ofl ! The Section
which provided a lighting-rate exempted
thareftoin persons occepring houses or jands
of whioh the monthly rent was feas than
Rupees 10. If it was right that they should
be exemptedl from the lirhting-rate~—and he
had no wish to the contrary-—he thought that
they cusht, upon the same ponciple, to he
 egempted from contributing any portion of the
expmses of lichting 5 but as the Section stood,
this class of pemons would be free from con-

eonsumed, but they woulil have 1o benr their
proportien of the expense of collecting the
Eclhting-rate, of maintaininz the lamps and
hayop-posts, of cleaning the lamps, and of the
establishment necessary for lighting them.
‘The money for all these purposes was to
dome out of the geveral rates ; so that, slthough
they would be free from the expense of
porchesing gas or oil, they would have to
gomiribute to the expense of the glass to

rprevent the'lichtsfretn beine Hown out !
S Bir JAMES COLVILE  obssrved

shat ‘the 2 per cont would not even include
the price of the wicks !

Mz.' PEACOCK maid, he thought that
this wording of the Section was unfair

" st wmjust, and that it ought to be amend-

¢f, If Lie Honorable friend wished to
have a ‘lighiing-rate, that rate alone
ought to be applied to all the purposes of
Hgiting,—, Including the expenee of collecting

'the ‘rate and the other charges to whith
+he’ had referrad,

He did not object to

the Commissioners expending, out of the

funds which they had invested, such & sum

as was necessary for providing and asiting

up-lacps and lamp-posts in the Brst ia- |
Mr, Peacoch. :

LEGIBLATIVE COUNCIL.

the inhabitnms mto another

-That Section he had worded as {ollows —
tnbuting to the purchase of the gas or ol to be |-
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stante, hecatse they would be inithe hanie
of substantial ym provemonts, whick would st
for many years, and ought 1ot to be mid-for
soiely by the occupiers of the present day,
But when the lamnp- had Leen onoe ser
up, then the whole cwrreut expenses 'of
lizhting ought to fall on the hohting.rme
exctusively, and not to be provided partly at
of the general municipal rate. He should;
therefore, propose to leave out from the new
Section tire words ¢ purchase of oil or ofiqy
for the purpose.” He did not helteve that.they
had Leen inserted incautionsly or from wa
of thonght. He believed that the lutenben
was that the whole proceeds of the hghung
rate should ba expended marely in the pu
chase of gas or nir, and that the other 1.

ses attendnnt upon hghting, as adso the
expense of collecting the vaté, should be horme
by the geveral Municipal Fund. He sud
agam that'le taought this unfaiv-and tumjum;
aml tliat the Beeton cnght 1o be amended oa
this ipoint, ‘- o

‘These were his pesitons. If ha Ho-
pbrable. fricnd would ‘conpede them, he would
agree to the new Mection proposed, after the
amendment he had sureosted § and he woukd
then imove for 'tlwe troduction of a oew
Section providing for a supply of water
part of the Bill.

* The Commissioners, under the direotion of
the said Lientenant (rovernor, shutbl, with a1 litkle
delay as possible, cuuse to be made aed con-
stcacted] suoh tunks, ruservoirs, ur other werks
as shall be mecessary to provide in convenient

arts of the said Tuwn, fur the use of the luhe-
Eitants theresf, & gruper supply of good aad
wholesome water for drinking and domisie
purposes ; and until such tanks, reservoirs, of
other works shall have been mmie aml con-
structed, and all the expenses thercof dufeaved
and all munies borrowed fur the pu‘ymﬂﬂt'uf
such expenses on the seourity of the rates, snd
interesi thereon, shall Jigve bpeu repaid, shall
set upart fur the purpose ghovg mentuned gn
annual sum not less Lhan Rupers Aoty put uf
the proceeds of the rute prévided by Seeiivn

XI1I of this Act.” R
He did not ask for these’ pacticalnriwords,

but for something to that - effcet. ~If s
[Honornble friead would :tiot ! comeeday:de
{Mr. Deacock) should maove,. by may. of
amendment, that the Section- proposedlby
hin in beua of Section XXV he:nnpatired,
and that his own be:substitutad. forit.
Mz, CURLIE said, she .Honorable and
learnad Member had asked some.:gueshods,
which he (Mr Qurrie) falt it nconbe
upai him % answer af.ouce! ¥
The Honmahdo and learned Member liad
asked iwhether hie meantdo add the Rugées
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42000 .which would be available annually
as & ‘srplus to the -Rupees 1,530,000 which
was' to be set apart for drainase, He
angwered that he did not. The Bill provid-
-of oeriain additional items of taxation, the
pet proceeds of which, he calculated, would
ameint to somethiug near Ruopees 1,30,000.
Whe additional taxation was provided with
the . object of securing a new and eflicent
system of draipage ; and it was therefore
proper that the Biil should indicate exprassly
the purpose to which the increase of Eupees

1,606,000 was to he applied. But it ap-
peared to him that the Council would be
grenchane improperly on the discretion allow-
ed to the Commismoners if it said thet woy
epecific portion of the funds now at thmr
disposal shouild be applied to a certain speci-

fiedd purpose. "L'his BI.” rs amended, con-
wiatuted a Comnission whi:h was {0 act
imuder the orderz of the Lisutenant Govem-
-or ; ard he thought that the Couneii ogght
to trust the Executive Government and the
Oammzssion  with all tie detatls of i the
:édmmistraon of the Munioipat Fand. He
could not but suppose that, if shey  shoukl
find Rupees 1,503,000 a yeur inwafliciens for
drainage with a diffused water-supply, a8 re-
commended by the Drainpge Committee,

thdy would appropriate to that purpose - the |-

fonds in their hands whicik might be avgil-
able, in addition to the Rupees 1,50,000 ; or
if, with reference to the plan of the Drain-
age Commitiee, they shouid consider it ad-
visable to provide for the excavation of tanks
in par:inurar situations, he did not doubt
that they would appropriate their surplus
funds to that object. But the Council
would be legislating very much in the dark if
it were to declare gow that a sum of Rupees
1 30,000 a yeor should be appropriated abso-
! ]ut&iy and 1ntleﬁm51hiy to the digging of tanks
‘and ‘reserveirs. He had not yet geen the
"Repott of the Drainagze Committee, and did
snpt know. what their ﬂ}raiam of diffused water-
supply was to be, nor to what extent it
~woudd be aw:ilnhlu’ :for domestic purposes
- Mel Sim9” plan for providing water for the
~gown was by. drawing the supply from the
hpiver, and paﬂsmﬂ the water through filterers,
:Miu mnks in the town were now furnizh-
ded: !ﬂth walerr frand the nver. Jor his own
part, .he thought that the bemt way of im-
I ’]Il'ﬂ'li.ﬂg the SI.IIE}? of waldr was h}- d]qﬂrmg
-targe tanks ut until tha Coancil knew
. what the system of water-supply contem-
plated by the Drainage Comumittee was to be,
' they 'shotild  nos fetses the discrbtion aof the

Maniicipal Comimissioners by sayingtins they
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must apply s much-a year to the digging
of tanks. He considered water-supply
to be one of the greatest wants of the
town ; but ha could not consent to tie the
Comrisaoners down to a particular plan,
without knowing whether that plan was really
Necessary or not.

The Honcrable and learned Member had
said that there was an item for which no
credit had been taken——the addition, namely,
of some 10 or 12 per centover and above
the assets provided by the Bill, which would
be furmshed by the vote of Jast week on
Nection 'V of the (Greneral Assessment Bill,
The practice had heretofore bheen to make
the valuation on the gross rental of property;
and one reasom why he had opposed the al-
teration of this practice which had been
proposed and adopted when the Bili was in
Select Committee, was, the,reduction which
it would cause in the Municipal Funds. He
had atated last Saturday thiit, liad the njtera-
tion been retained, he should bave felt 3t his

.duty to propose an increase of the house-

rate for supplying the consequeut deficiency,
Thesefore, he eoull wot admit that there

.was any thing for whmh wregit had not been

takon.
'The Honorable nnd Jlearsed Member
appeared tor think that the Municipsl Kunda

-would be largely increased by the revision

of the volustion of premistes. No doult,
they would be mcreasad ; but the increase
would De very, very gradual. Neo oue could
yet say what ila amount would be ; and he
dwd pot think that this prospective and uncer-
tain pain could be salely taken mto account
now.,

In justice to the Cnmmmum he
thought it necessary 1o tay a few words as
to the investmeut of funds which had been
so strongly animadverted .on by the Hnnur-
gble and Jearned Member. The idea
suggested of' borrowing- & . lotge sum for
improvementa on a morigage ﬁf therxbes
was & new one, snd uo legal provision
had been made for it Lefore.' The' only
mode that waa open to the Commivsioners
of earrying out improvements which involved

8 large present outlay, was to lay by for
l'.he prrpose the mouey which remained
i thewr bands after providing far the
absolute wants of the year. In a letter
to the Bengal (overnment, dated &th
November 1824, whieh was amougst the
primed  papers, the Commissioners had
stated that— .
“ by eitrgordinary econoray,w-sum of abont
nu&yhhh of Bupees Liad bevn saved aud invess-

LN ]
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edin Qompsay's Paper ns .w paserve imptove-
mweit fund, . This was effected in a period of
about 4 years, but during a peried of stegna-
tion as to all improvement.” |

. He had just received & Memorsndumn from
the Secretsry to the Commigsioners on the
sibject of these savings, which,. with the
permisgion- of the Council, he- 'wouki, read.

1t was as followa == | '
R oL WA
% 4. With reforence o Mr. Currie’s enquiry
why more moucy has pot been expended in
ﬁghyﬁnm insiend of bnying Company's Paper
du the pmount bf Rupees 176,000, and what
was the apurtial object of the Commissioners in
the suving, the fullowing answers may be
iven y—
g “2, Rupees 20,000 were deposited by s
piivate party fof w special linproseinent, sud
Abat swin pannot vherefore be wsed for any. olher
parpesa. . : ]

“ Rupees 11,000 is 5 balanoe of the Chitpore
iﬂpud Wnterine Fund, which was transferred
- 1be Cdtaptisyivners by Government in Fe-
brasd?y 18354, oo be enpended. in defraymg past
of the ytmP erecting un engine aud roservolr
for the supply of water to the Nurthern D)ivi-
gion of the ‘Town. Therefore, the amount
available for pencral improvements, déducting
the above suws, ia Ilupees 1,45,000, o

1% 3. The Commissioners prefarred io eX-
pend such suma aa they coubd save in improve-
thents of a permanent character, rather than in
Fighting, which, however desirabie, canunt he
considered of that character, as it entails an
o%xpense constantly reearring, They, therefore,

ropusett to myko 4 Watering Fund by widing

upees 14,000 to the Chitpore Road Fund re-
eeived from Government, and are prepared tb
Prevt an sngine in the Northern ivision of tha
Town fur the belter supply of water thereto.

* 4. In the sbsence of any specific sugges-
tion for the drainage of the whole Town, which
haa only recently been snpplied, there being in
faet before them only the peneral outlines uf s
kcheme by the late Colonol Forbes, the Com-
migsionery considered it desirable to commence
this important improvement by opening out &

ortion of the new street which was indispen-
Eahl& to the plan muprested by Colonel Forbes,
dmd would—gunalderssd as a street only, and

rt from the question of drainsge—greatl
hisprove the locality throngh which it pami
For this and such other improvements as might
bocone necessary, the Commissiomers aet apart
Hupeea 1,31,000." :

The object of the' Chitpore Whatering
Fund' was to provide the meana of remedyin
the 'nmsance to which the Honorable aug
lewned Member had referred—nnmely, the
éxtreme dustiness of the Northern portion of
the Town. He considered it due to- the
Commissioners to say this moch,: Whether
they had acted judiciously or otherwise,
might be a matter of -opinion' i but there
cauld' be vo doubt that they had acted in the
muniier they conaidered best for the interests
of the) Town,

Mr., Curnie.
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. The Honorable and leamed ' Member kg
taken objeetion to the appropristion df “the
rate being limited to the purchase of mi%-
nals for lighting. His { Mr. Currle’s) reasen
for providing for this was, that he did n

with to make the rate hizher than wa hgf
solutely necessary. He had already explan-
ed that the gross proceeds of a 2 per cefit
miffictent 1 and ke
thought that, as this rate would be tollected
with the, house-rate by the same egemdy,
there would be nothing very' contrary

prnciple in allowing the whole expenit
of collection to fall on the Geners! ¥Fond,
The Bection b3 it stood would, in effect, pro-
vide for all the current expenses of Hrhting;
for the lightng, whether with” gas or with o,
wonld e done by contract; mnd ‘hé lelieved
that the contractors would undertaks ihe ek

nse of cleaning the lamps, ligliting theény
&c. Lo avoitl any objection, howevet, {he
would substitute 1he words ' cirrrent' ¥
penses of fightiip” for the words “purchas
of gns or of oil.” T '
Mz, ELIOTT said, he was opposed
to the amission of Seetion XXIV. =

' His reasqn was, that he did ﬁntl like the
Bection which it 'was proposed to substiute
for it. It' was. laid down positively s s
duty incumbent on the Cownnussioners that
they must light the town. ‘This had been
expressly provided in all the iater Munici-
pal Acts, and it was expressly provided in
the' Act under which the affairs of the toma
were now administered. It appeared that,
under the operation of Secuon XXIV,
about one-half the proveeds of the rate pro-
posed to be imposed upon streets lighted
with gas—which would be Rupees 23,000
—would be set apart from the general Mu-
nicipat Fund for gas-lighting. 'The sum uf
Rupees 17,000 now expended for fighting,
would in future be laid out in lighting the
streets not subject to the gas-rate, gnd gqive
them more than double the ''number of
lanps they had hitherto had, The whole
amouut to be drawn from the Mumeipal
Fund for lighting would thus be [upecs
42,000, He did not think that Rupees
42,000 was 8 larger sum than ought
to be set apart for that purpose from the
Municinal funds of this City, He thought
that the principle of the Section in the Bil
was more cortect than the principle of the
Section proposed to' be Euﬁstituted for it
The principle of the Section in the Bill'was,
‘that those who would benefit by a pariial
introduction of gas, should pay two-thirds of

| the expense ; Dut thet, inasmuch &s Hey
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: WOLA, Kone engitled .00 share ia.the ighting of
the City, and tha community generally would
dqrive a benefit from the improved lighting

. 0f the thoroughiares, the remaining one-third |

.should be charged to the General Municipal
Fund. ‘This seemed to him but fair. The

_intention. was that, a8 streets were lighted

(@ith, gas, those parts into which ges could
pot. be intraduced should be more effici-

jently, lighted with oil than at present.

Fhia would give to occupiers in such parts

& very great benefit: it would give them

Jaore than double the amount of lighting they |

pow had, and they were not to be taxaed at
all for that incteased benefit, The principle
of the Section which it was proposed to sub-
stityte for this Section was, that cccupiers in all
mireets, whethor these were great thorough~
fares or parvow  gulliesin the purlieus of the
town, should pay ap uniform lighting-rete of
2-per cont., Now,. it was perfectly well
known that gus could not be ivtroduced : inte
al] Ahe sjreeis of she fown, * In some of tham,
it would be perfectly impossible to lay dowe
I;:ains. Were they, to be,lighted with g} to
e Same ‘]f ree, that pas would ligiu'. them ¢
Could this I)Be done 7~ T he ITonorable . and
had

learned Member opposite {Mr. Peacock),
gaid lasi Saturday that he was wiiﬁng. that
tha town should be efficiently ighted, but nat
that it should be extravagantly limhted. Could
that be done by meaus of ofl ? It could not ;
butit could be done with gas; for efficient
as-lighting was cheaper than efficient oil-
thting. gne-ga.ﬂ lamp cost the price of two
4 -Japps, and gave the light of three ; and,
theréfore, the expensa of providiug with oil the
quantity of light that could be obtained from
as would be ona-third more. Consequently, to
igh streets in which oi] would be used to the
mé degreq as streets in which gas would be
sed, would ‘not be feasible ; and, therefore, it
certainly would not be equitable to impose a
raté of 2 per cent upon all occupiers in the
ﬁiﬂf "'He really could not see why it should
be thought inequitgble to tax with a special
mte those who, residing in streets lighted
with gAS, WeTe continvally benefited by tbas
improvgment, whether they liked it or not,
It wis only in this way that special improve-
ments could be provided for. Suppose that a
ff.-Eisthe p!n?] for providing water for all pury
ME of cleanliness were propased in any part
of the town, and th;tsprlm aof the rr:sfdpnta.
should ignorp the benefits of cleanliness:
would it be at all right to deny, the wholg
eommunity of that part of the town the ad.
vantags , of such an Wmprovement, . because

timsfgqrsngq said they did byt want 82, ..,

Maneywal dssegement - - [Dro. 13;-18§6. ]
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 With :regard :to -the proposition far.pro-

vidingia supply of drinking - water,’ it was

{ very right and proper that such a measure

should be carried out, if possible. But why
should the Coudéil defer a mieasure for. the
lighting of tha Town becanse a measgre for
a supply of water was not before it ? 'The
Town had beem pronounced to be disgeacy-
fully lighted ; and the Henorable' and lemni-
ed Member opposite { Mr, Peacock) had said
that he was quite ‘willing that' it should be
properly lighted. 'Then,, why . should ' the
Couneil defer the quesuon of Jlighung #) Xt
appeared to him that they ocught nowito do
nﬁ that they could for the better conservancy
of the town ; and this seemed to him a
moat important part of the Conservancyu iz
Mr LeGEYT wid, be must expeshs
his regret that the clause in substitutfopn’ ‘fok
Section XXIV had been brought forward
byithe Honorable, Member in charge of the
Bill. - He agreed with tha Haenorable Moml
ber for Madras that :Sectdon’ XX IV - whore
ﬁé.ar!g provided for what we really did want
w, thus City.. DBy that Section, persons wheo
would live iostreets lighted with- gas,. snd
witld'be benefited by gas; would! have to
pay a fair and equitable sum for that lutury,
che. was. willing to admit that gas was a
laxuey. - (¥ No {” fromi Mg, Graat.) Tho
Honorable Member to hisleft saud “no™; but
he eould not agree with tini. ‘I'e Honorablp
Mamber had said last Saturday, in the debate
upon this Section, that those. persons who
lived in streets ‘wivich svouid be lizhted with
s would not benefit mote thar those ‘who
would pass through such streets, But surely,
the inhabitants of a gas-lighted pizest w
make more constand use of :ib than- casual
passengers. R e s
Then, most of the p.énp'lul;iﬂi!d 'E?fu_l;i!cl'_hi
cailed upon to pay the lighting-rate: of 2, pet
cent ouder -Beetion X X IV - already. pasd
nearly that suin-"for thejr 'gatu-’!}nmpé:; "
others would have to pay ouly, that tata why
now pau 3, or 4,,.0r & .pec.cent for  theis
gate lamps ; while the rest, upan: whom:it
was not gompulseryto. keep up. private, gytes
lamps, woull obtain, mere il-lamps, fort g
streets which they. occupied than. could .a%
present be provided for them out of the ge~
neral Municipal Fund... Thus, he submued,
it wag shewn that. the rate cqyld mes gt all:
be .called an, inequitable or. mn, oppressive
ate... ..o o oGl gl
. Then, gndey, the proposed , Section, -whak
were the. paople: liviwg im, ail-lighted strenta

e s LETR LR L =4

called gponi 12, pey far gas 2 By this Section
it was proposed to call upon them 49 paj &

‘.1“
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per cent, the same rate which the people
living in the gas-lighted streets would pay.
By Section XKI’V they would be called
upon to pay only their proportion of the
money that would be paid out of the general
Municipsl Fund—a payment which they
would not feel.

‘Fherefore, he could not help thinking
that the City would derive the greatestamount
of benefit with the least amount of taxation
from the retention of Section XXIV.

He would not now re-cpen the question of
drainage. The Council had disposed nf
that by the Section which set aside a sum
of Rupees 1,50,000 to be appropriated
annually for the completion of an efficient
system of sewersze. But he would remark
that he had been informed, and believed,
that the estimate by the Drainage Commit -
tea of 11} lacs for the plan of & diffused
supply of water related only to a nupp!y
of water for flushing drains and watering
the roads, and to other purposes distinct
fromn water for drinking and domestic purposes.
He had been informed that the supplying
of water to this tewn by fltration would cost
an enormous sum. No doubt, for every large
City, water-works bringing that necessary
of existence to every man’s domicile would
be of great benefit and importance ; ‘and he
should be pglad to see the time arrive
when the inhabitants of Calcutta would be
in a position and willing to pay for such
u convenience, as was done in the large cities
of Europe ; butin the ineanwhile, he could not
think that Calcutta could be said to be badly
off for water for drinking and domestic pur-
poses.  There was ulwavﬂ s supply of
fresh water at hand in the Hooghly, and
there were thousands upon thuusands of
persond in town who did drink and alwaya had
drunk the river water. He did not, therefore,
think that the public funds should be sab-
jected to nny large expenditure for an im-
proved and inore convenient system of supply-
lug water for merely domestic purposes.

The Honorable Member in charge of the
Bill bad not shewn that the Section which
he proposed to substitute for Section XXIV
would benefit the Town so much as Section
XXIV, which had been settled by the
Belect Compittee after full consideration of
ail that had been said in the Counctl on the
aubject ou former occasions, and the Scheme
proposed in which was, in his opinion,
every way reasonable, economicel, and
equitable, and placed the increpsed tax-
ation it involved on those who received

the greatest degree of benefit from the

Mr. LeGeyt,
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proposed improvement, and who inhabited the
largest and most expensive tenements, and
might, therefore, be reasonably supposed to be
best able 10 bearit.

Mg, GRANT said, he had thought that
this question of principle had been settlad
by pgeneral consent at the last Meeting.
If it hed been meant otherwise, it would
have saved time if it had been discussed
and put to the vote last Saterday. He
had thought it had been setiled to stnke
out Section XXIV and the other Sections
sbout gas, and to substitute s Section of
the nature now proposed by the Honorable
Member in charge of the Bill, establishing a
general lighting-rate.  But as the queaton
of principle had been again raised, and the
principle for which he had contended last
Satorday had been impugned, he should say

a few words—and he hoped only & very
few words—in support of his position.

The Bonorzble Member for Madras had
argued that gas-lighting was cheaper than
oil-Lohting, inasmuch as one gas-lamp cost
the price of two oil-lamps and gave the
light of three. But he (Mr. Grant) sppre-
hended that thie wasthe ease only where
brilliant lighting was required. He believ-
ed that it would not be the case if we
gave to the streste of this Town only as
much light as the greater number of them
required ; because, to do that with gas, the
gas-lighta would be put so far from each other
that the part of the street which was close
to the lamp would be brilliantly lighted, and
the rest would be in total darkness —where-
as if we put up oil-lamps through the whole
length of the street, no part would be m
total darkness. Nobody had proposed to
light the whole town with gas. The light-
ing-rate which the Section in the Bill pro-
vided for was this—that, whenever any street
should be lighted with pas, the occupiers of
houses and lands in that street should pay
an annual rate of 2 per cent, :—so that, here-
after, those unfortunate people (of whom be
feared he should be one) who lived in great
thoroughfares, which of course the Compmis-
sioners would ifllaminate briliantly with gas,
would have to pay for lighting all those who
pass through such tlioroughfares. The best
way to look at such questions as this, was,
to take a common case, and to see how the
principle would apply to it, ‘Take the Chit-
pore Read, which was the greatest thorough«
fare in the whole town. No doubt the
street should be lighted brlliantly, and
would be lighted with gas, Now, that
street was not inhabited generally by persons
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of wealth ; but there were little gullies run-
ning off it whbich were inhabited by some of
the wealthiest goatlemen in Bengal A
wealthy Baboo who lived tweoty yards from
that sireet, io a small lane turning off near
the forther end of it, and who drove In his
handsome: carriage eyery evening on the
Course, would have the benefit every night
ofspassing through the whole road illumi-
nated brilliantly ; but because his louse was
twepty yards off the road, in alane which
wag not Lighted with gas, and which it would
be extravagant to light with gas, he would

hapa nothipg to pay for the light, but the |

whole charge would fall upoa the poor shop-
keepers and other inhabitants of the road, to
whosn it wag no object whatever that the
Bahoo -should be. splendidly lighted io Lis
drve throggh it ;—and not only wauld this
rich Beboo not have to pay for the light the
benefit of which he denved, but he would
evgan be relieved from she only expepge
towards Lighting the Town which he now
had 1o hear, of keeping up a lamp at his
gate. le (Alr. GGrant) put it,to, Honorable
Members, 35, men of comnmon,sense, whetler
this could be a just or o sound priyciple, He
contended that 1t was unjusi aad unsound ;
and, therefore, he should vote against the
Section in the Bill, sand for the Section
which the Honorable Member for Bengal
had proposed in substitution flor it.

He slso saw no objection to the new
Section which the IHonorable and learned
Member opposite (Mr. Peacock) intended to
move. Ile differed from the Honorable
Member for Bombay, who thought that
there waa no urgent need for a supply of
good drinking water being provided for the
Inhabitants of Calcutts. No doubt, the
Hooghly, wbich ran Ly one aide of the
Towu, afforded water which, when it bad
deposited its sediment, became excellent
dripking water ; but the difbcuity was to get
the river water in remote paris of the Town ;
and in wany parts, there certainly was a
great scaccity of any good water for drinking
and dowestic purpases, IHe believed that all
those beat acquainted with the Town agreed
upon tiis ; and he theught Rupees 30,000 a
year for providing the people with good water
for such purposes, a very reasonable amount.

But whether the Section to be moved
by the Honorable and learned Member
opposite for meking this provision were
carried or not, he should vote for the omis-
siom of Section X XIV, and for the intro-
duction of the new Seciion proposed in sub-
stitution for it

EDEG- 13, 1135'5]
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Stk JAMES COLVILE regretted that
the two questions of light and water had
been mixed up. He thought that the only
point to be determined now was, whether -
Section X X1V should be omitted, and the
new Section, which proposed a rate for light-
ing on a different principle, shonid be sub-
stituted. He was entirely of opinion with
the Houorable Member to his right (Mr.
Grant} that the principle of a general rate
was preferable to that of the rate proposed
by Scction XX1V ; and he, certainly, had
been under the impression that the énunﬁil
had agreed to the abandonment u} the prin-
ciple of Section XXIV at its last Megpt-
ing, He thought that the Section, if '
the Commissioners chose so to work it,
might possibly lead to the diversion of
the general funds from better objects, because,
in effect, it put no limit to the power of the
Comnmissioners to light with gas, except their
means. They might licht any number of
streets with gas, and call upon ltﬁle occipiers
in those streets to pay two-thirds of the ex-
pense. The only limit to their power would
be, perhaps, the necessity of their finding the
remaiiing one-third, heir power to do
that would be limited by their means ; but
stil, they might appropriate to gas-lighting
every Rupee of the available surplus of the
general fund, except the Rupees 1,50,000,
which the Council had provided should be
set apart for drainage. the other hand, if
they propased to spend their money on other
objects, they could hardlytax the occupiers of
streets under this Section without providing
one-third of the expense of gas lighting ; and
thus less might be done in the department of
lighting than ought to be done,

Again it seemed to him that it was no
answer 10 those who complained of the in-
equality of this tax—who complained that it
would be a tax thrown only upen oecupiers of
streete lighted with gas-—to say that they
would be relieved from the tax which they
now paid in keeping wup gate lamps ;
because that remission was general, and
would be soon fergotten. That which
vexad men's minds most in these matters
was, not the fact of taxation, bt
the inequality of taxation—the feeling
that they should pay a tax from which
others of the commuuity were free. Nor
could he give any answer whatever to
the argument of the Honorable Mem-
ber ito his right (Mr, Grant) as to the
prnpﬁety of iighﬁng in  the Dest mode
all those thoroughfares which were most
frequented, and the injustice of imposing the
2z
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rate for such lighting exclusively on the poor
shop-keepers and others who lived in the
thoroughfares, and of exempting from pay-
ment people who equally derived the benefit
of the lighting as passers-by, because they

lived, perhaps in & large house, twenty or

thirty yards from the thoroughfare,

He slso thought that the words in italics
at the end of the Section, and which had
been troduced by the Select Committee,
were extremely vague, and might lead to
considerable dispute as to the application of
the tax.

He did not propose to enter into the
question which had been raised es to the
appropriation of a particular sum annually
for the supply of drinking water, He con-
fvssed that the whole subject had taken him
very much by surprise—the more so that he
tound no reference to it in the Report of
the Select Committee, Ali that that Re-
port referred to, was the mode of lighting,
and the sum to be devoied to that purpose,
If it had been intended te call upon the
Counctl to pronounce on the question whether
a perticular sum should be set apart for pro-
vidiug a supply of drinking water, it was to
be regretted that the question had not been
brought forward in the Report of the Belect
Comumittee, But in whichever way the
guestion might be decided hereafter, without
offering &t present any opinion upon the
Section wiich the Honorable and learned
Member opposite had said he proposed to
move, he would say he certaicly was of
opinion that the light ought not to be ex-
tinguished by the water ; and he should vote
for the omission of Section XXIV and in
support of the Section proposed in substitu-
tion for it, probably with an amendment of
the words * purchase of gas or of oil” %o
which allusion had Leen made.

Mir. ELIOTTY said, the IHonorabie Mem-
ber to his left (Mr. Grant) had cousidered the
case of the Chitpore road ond of a wealthy
inhabitant ot a house twenty vards from
the road in a pully adjeining it, who would
enjoy the benefis of the brilliant light of that
thoroughtfure with gas to be pad for by
the poorer occupants of tenementa situate
therein, while he would bimself be exempt
from any charge. What would he say to
the case of poor people living in similar
gutlies, but far from any of the thoroughfares
to be lighted with gas, through which they
misht hardly ever pass, who nevertheless,
according to the scheme now propased, would
have to pay 2 per cent. on their rents to pro-
vide for the lighting thereof 7 Would this

Sir Jumes Coleile,
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be equitable? He (Mr. Eliot) thuught
not.

Mr GRANT said, at present, thow
rullies would be wholly in the dark, It was
proposed by this Bill that no part of the Tows
should Le left wholly in the rdark, but thy

| every part should be lighted i a mange

suited to its circumstances. It was upon thu
principle that hie had agreed to a lighting-ra
at all, If he had thought that ihe whole Towp
was not to be hehted, but that the rate we
to be raised only for gas, he would hew
objected to the assessment of a rate altogethe:.

Mi. LeGEYT said, he doubted i,
under the Section proposed, we should ever
get an extension of gas-lighting beyoul
that which it introduced. By the tenns o
the Section, the Commissioners wonld be
restricted te Rs. 1,00,000 for lighting the
town, of which they would probably appropr-
ate Rupees 72,000 to gas-lighting, for tha
was the sum stated by them to benec for
those portions of the town which they proposed
to light with gas, If they should attempt to
extend gas-hghting, they would have to extn-
guish oil lamps In many more streels tha
they would be able o place gas in; for we
knew that gus-lizhted streets, in the way they
would be lighted under this Mecton, would
cost inore than oil-lighted streets ;—whereas
under Section XNXI1V, whenever the Com-
missioners should see fit 1o extend gus-
lighting, they would be able to do so by im-
posing a rate of 2 per cent. on the oceup-
ers in the streets into which the improvement
was introduced.

Mr. CURRIE said, the Ilonorable
Member who had spoken last had said that
the sum available for lighting being limited
to one lac, the Commissioners, according
to their estimate, would appropriate Rupees

2,000 of thatlac to the streets which they
proposed to light at once with gas, Now, be
{ Mr. Curne) must say, that, if the Commis-
sioners did se, they would not do ther
duty. ‘The estimate of the Commi
sioners for lighting the whole Town with
gns and with oil was Rupees 1,33,000
If this Section passed, the whole sum
available for lighting would be only about Rs
1,00,000 ; and it would be the duty of the
Commissioners to make a somewhat propor-
tionate reduction in the sum which they pr-
posed to expend on gas.

With regard to the extension of gas
lighting, he himself did not despair of the
Commissicners being able to extend g
lighting hereafter to such thoroughfares
they might consider ought to have the Lete-
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fit of the improvement. They had come
under engagements to the Oriental Gas
Company. It had been necessary to hold
out favorable terms to that Company, to
induce them to embark upon such a spe-
culation ; and, therefore, the price to be

paid for gas had been fixed mther high.
But in extending gas-lighting to other parts
of the Town, the Commissioners might
stipulate for reduced prices ; and with such
reduction, and a progressive improvement
in the produce of the rate from the increased
valustion of premises, he hoped
Commissioners would eventually
means of giving the benefit of gas to the
thoroughfares of the Town generally,

Mz. PEACOCK said, with reference to
what had fallen from the Honorable and
learned Chief Justice as o the question of
water-supply having been mixed up on this
occasion with the question of better lighting,
it would be recollected that the proposal
at the last Meeting was to provide the ex-
pense of lighting out of an annual house
rate of 7§ per cent. ‘The proposal now was
to provide for it by a distinct rate of 2 per
cent. over and above the house-rate of 74
per cent. The proceeds of the house-rate
alone would not be sufficient to provide for
a water-supply in additon to efficient
drainage and improved lighting ; but when
2 per cent. more was proposed for lighting,
then he thought that the (EOHIH:H might pro-
perly be called upon to consider the question
whether it ought not to provide, from the
general Municipal funds, for an adequate
supply of pure and wholesome water to the
people for drinking and domestic purposes.

The question was then put that Section
XXIV be omitted.

The Council divided :—

Ayex 7.
Mr. Currie.
Mr. Allen,
Mr, Peacock.
Mr. GGrant.
Genernl Low.
Sir James Colrile,
The Chairman.

Noex 2,
Mr. LeGeyt.
iz, Eliott.

The Section was accordingly omitted.
Before the question, that the words pro-
posed to be substituted be substituted, was
put by the Chairman—
The motion was by leave withdrawn.
Mr. CURRIE ther moved that the fol-
lowing Section be substituted for the late
Section XX1V, namely,—
*“Fo provide for the better lighting of the pub-

lic streels of the said Town, an annual Lighting
rate of 2 per cent, of the annusi valne shall be
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imposed upon all honses, buildings, and lsnds
in the said Town, the estimated monthly rent
of which is not legs than ten Hupees, and such
tate shali be payable in quarterly inzstalments
by the cecupiers of such houses, buildings, and
lands. The sum epplicnble annually to the
current expenses of lighting the said sireets
shall be the gross procecds of the said lighting
rate, and no mare ; bot the Commissioners may
expend out of the funds at their disposal such
further sums ss may from time to time be re-
quisite fur the purchase, sotting up, and main-
taining of lamps, lap-posts, pipes, and other
Becessary apparatus,’”

Mg. ELTOTT moved that * ] per cent.”
be substituted for *2 per cent.”™ If that
motion were carried, it was his intention to
follow it up with a new Section which would
impose a higher rate upon occupiers in the
streets lighted with gas.

The arendment was negatived.

Mg. PEACOCK moved that the word
“gross” before the word * proceeds” in
the G6th line of the Section be left out, in
order that the word * net” might be substi-
tuted for it

The amendment was negatived,

‘The new Section was then agreed to.

The postponed "fjum':i'.iun:aﬂr XXV w
XXVII were after amendments,

The J)oatponed Section XXVIII was
negatived,

Mr., PEACOCK moved that the fol-
lowing new Section be introduced before
Section XXIX :—

* The Commissioncrs, under the direstion of
tke said Lieutenant Governor, shall, with as
little delny a3 possible,cause to be made 2nd con-
structed sych tanks, reservoirs, ar other works
as shall he necessary to pravide, in convenient
Enrls of the said Town, for the use of the Inha-

itants thereof, & proper anpply of good and
wholesome water for drinking and domestic
purposes ; and uatil such tanks, reservoirs, or
other works shnll have Iwen made and con-
structed, and all the expenses thereof defrayed,
and nll monies borrowed for the pryment of
such exponses on the security of the rates, and
interest thereon, shall huve been repajd,—shall
st apart for the purpose abcve mentioned an
antiual =om notless than Hupees 30,000 nut of
the proceeds uf the rate provided by Seection XII
of this Aet. If such supply of water shall have
been provided. and all the experses thereof, and
zll munies burrowed for the payment of such
expenses and interest thereen, shull have been
repaid before the complete system of sewerage
and druinape mentienedin Section XXIX of this
Act shall huve been completexd, the srid annual
sum of Rupees 30,000 shall be sadded to the
annual mum of Rupees 1,50,000 directed to be
set apart by thesaid Section XXIX of this Aect.”

Mg, CURRIE said, he could only repeat
what he had slready said on this question —
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namely that, while he had no objection what-
ever to the practical effect of the propesition
which the ]—ﬁnﬂmh]e and learned Member had
made,he had a strong objection to the principle
of tying up the hands of the Commissioners,
and telling them that they must expend a
certain sum on a certain object, into which
object the Council had made no enquiry
whaterer, and of the ments of which, there-
fore, it was not in a position to judge, It
was quite possible that the object of secuning
e supply of wholesome water for the town
might be effected by the operations to be
carried on in pursuance of the scheme of the
Drainage Committee. He did not him-
self know whether the 11§ lacs esumated by
the Drainage Committee was intended only
for wateting the streets and flushing the
drains, or whether their scheme contemplated
a supply of water suitable for drinking and
domestic purposes. However that might be,
he believed that water from the nver might
be rendered fit for these purposes, by fil-
tration, at no great cost. As he had said
before, he thought that to pass the provision
for which the [Ionorable and learned Mem-
ber contendei, would be to legislate in the
dark, and, also, that it would be a acarcely
legitimate interference on the part of the
Legislature with details which ought to be
left to the Executive,

These were the only grounds on which
he opposed the Section moved. The practi-
cal effect of it, uuless that effect could be
better obtained by other means, he thought
would be very beneficial.

Another objeciion which he felt to the
Section was, that, by specifying that the
sum to be set apart annually for the con-
struction of water-works should be not less
than Rupgees 30,000, it seemed to indicate
the highest amount of ontlay to which the
Commussiouers must restrict themselves for
that purpose ; and it might very well happen
that the purchase of ground for a large
tank, aud the excavation of the tank, might
cost very much more than 30,000 Ru-
pees.

He would just observe that the cause
of the accumu[]atiun upon which the Honor-
able and learned Member to his nght
(Mr. Peacock) had dwelt, had been very
much a feeling which the Commissioners
had that somethinyr ought first to be done
for drainage ; and until that was done, they
were unwilling to expend anything on other
improvements, Now that provision had
been made. for drainage, they would have no

object in laying surue by, but would expend
Mr. Currie,

their income upon such works as they should
consider necessary.

Mr. PEACOCK said, he had purposely
added at the end of his Section that, after
the water-supply should have Leen provided,
and the money borrowed for providing it re-

id with interest, the annusl swm of Rupees
30,000 should go to the Fund to which the
Honorable Member said it would be neces.
sary to apply it. All that he wanted wes
that there should be a sufficient supply of
water for the poor Inhabitants of this Town
for drinking and domestic purposes at an
early period. Having determined that Rupees
1,50,000 should be reserved annually fur
drainage, it was very important thet the
Council should now provide for & water
supply, As soon as the supply of water for
dnnking and domestic purposes was secured,
the money until then devoted to that object,
would be cacried to the Fund to which the
Henotable Member said 1t would be neces-
sary to carry the annual surplus of Rupees
25,000 and the annual sum of Rupees
17,000 now appropriated to lighting ; and,
moreover, the tanks and cisterns excavated
for the supply of water to the Inhabitants,
might also be used for flushing the dmins
when thev were built.

Mr. PEACOCK’S motion being put,
the Council divided ;—

Avyes 6, Noes 3,
Mr. Corrie.

Mr. LeGeyt. Mr. Eliott.
Mr. Allen. The Chairman,
Mr. Peacork.
Mr. Grant.
General Low,
Sir James Colvile,

So the motion was carried.

The postponed Section XXXIV and
the Preamble and Title were severally read by
the Chairman and the question put as o
each that it stand part of the Bill,

The Section, Preamble, and Title were se-
verally agreed to.

The Council resumed its sitting,
OATHS OF OFFICE.

Mz, ALLEN moved that the Counci
resolve itself into a Committee on the Bill
“ concerning the taking of Qaths of Office by
Registers of Deeds,” and that the Commtiee
be instructed to consider the Bill in the amend-
ed form in which the Select Committee had

recommended it to be passed.
Agreed to,
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The Bill passed through Committee with

two verbal amendments,
The Council having resumed its sitting,
the Bills seitled in Committee were reported.

MESSENGER.

Mr. GRANT was requested to take the
following Biils to the Right Hon’ble the Go-
vernor General for His Lordship’s assent :—

The Bill # to comprise in ope Act the provi-
plons necessary for the assessment and collection
of municipal rates und taxes in the Towns of
Caleuttn, Madres, and Bombay, and the several
ptations of the Settlement of Frince of Wales'
Ialand, Singapore, and Malaces.”

The Bili “ for appointing Municipal Com-
missioners, and for ferying rates and taxes, in
the Town of Madras.

The Bill * for appointing Municipal Com-
missioners, and for ﬁav}?ing rates and taxes, in
the severa] stations of the Settlement of Prince
of Wales’ Island, Singapore, and Malacca.”

And the Bill ** to provide for the dissalution
of the Bengnl Mariners and General Widows'
Fund Bociety, and the distribution of the funds
belonging thereto.”

NOTICE OF MOTION.

Me. CURRIE gave notice that, on Satur-
day next, he would move that tbe Bill * for
appointing Municipel Commissioners, and for
levying rates snd taxes,in the Town of Caleut-
ta” be read a third time and passed; and further
that the said Bill be re-committed, principally
for the purpose of introducing into it a new
Section which had been strongly pressed by
the Municipal Commissioners in their last
Paper relative to this Bill. They said :— -

“ The Commissioners would strongly recom-
memd to the notice of the Legistative Couneil
the insertion of a new Section for the gradoal
liquidation of chargea incurred in the execution
by them of the drainage ard improvements to

private premises as alluded to in their remark,
]‘.;lge 7. After the public works of drainage,

¢. are completed, the henefits thereof will

only be felt when the private works of improve-
ment are executed ; to compel the sunmary

eyment of these expenses under the powers
of the Act XIV of 1855, Sections XXIV, LI,
LIIT, wiil be in many cases a hardship, and
operate 83 & serious impediment to the improre-
ment of the sanitary condition of the ‘Town.
The effect of the provision now suggested haa
been very beneficial in English Towns, where,
under the Puhlic Health Aect, precieely similar
powera are given.”

MESSENGER.

Tae VICE PRESIDENT moved that
Mr. Grant be requested to take to the Go-
vernor-(General in Council the Message of the
Legislative Couneil, requesting that applica-
tion be made to the Honorable the Court of
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Directors for a Portreit of the Marquis of
Dalhousie to be placed in the new Chamber
_of the Council.

Agreed to.

UNCOVENANTED AGENCY (FORT Sr.
GEORGE.)

Mg. ELTIOTT moved that the Bi'l “for
the more extensive employment of Uncove-
nanted Agency in the Revenue and Jodicial
Departmenis in the Presidency of Fort St
George” be referred to a Select Commiitee,
consisting ~of Mr. Allen, Mr. Currie, and
the Mover,

Agreed to,

NATIVE PASSENGER SHIFPS,
Mr. LEGEYT moved that two further

| communications received by him from the

Government of Bombay Dbe laid upon the
table and referred to the Seleet Comniittee
on the Bill “for the regulation of Native
Passenger Ships,”

Agreed to.

The Council adjourned.

Saturday, December 20th 1856,

PRESENT 3

The Right Honorable tha Govermor General, [*resi-
dexf, in the Chair.

Hono. J. A. Dorin, C. Allen, Eaq.
Hon. Major Genl, J. Low_ | P. W, LaGeyt, Eaq.
Hon. J, P. Grant. | E. Curris, Eaq. l;ﬂ

Hon, B. Peacock.

Hon. Sir A, W, Buller.
D, Elictt, Esaq,

MESSAGES FROM THE GOVERNOR
GENERAL,
The following Messages from the Govern-

or General were brought by Mr, Grant and
read :—
MESSAGE No. 88.

The Governor Genersl informs the Legis-
lative Council that he has given his assent to
the Bill which was passed by them on the
13th December 1856, entitled # A Bill to
comprise in one Act the provisions necessary
for the assessment and eollection of Munici-
pal rates and taxes in the Towns of Calcutta,
Muadras, and Bombay, and the severa} stations
of the Settlement of Prince of Wales’ Island,
Singapore, and Malacca.”

I%; order of the Right Honorable the Go-
vernor (xeneral.

CECIL. BEADON,
Secy. to the Govi. of India,

ForT WILLIAN,

| The 20th Dec., 1856.



